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CERTIFICATE OF CONOFORMITY/NO DEVIATION
FILLED BY THE BIDDER)

To.

The Chairman.

Purchase comumittee,

District & Session Court, Sikar

NIB: —- D I —

Certificate

This is to certify that, the specification of Furniture items which/we have
mentioned in the Technical bid, and which it we shall supply if /'We am /are
awarded with me work, are in conformity with the minimum ‘specification of the
Tender/bidding document and that there are no deviations of any kind from the
raquirement specification. '

Also, I/We have thoroughly read the tender/bidding document and by signing
this certificate. We hereby submit our token of acceptance to all tender terms &
conditions without any deviations. "

1/ We also certify that the price I/We have quoted is inclusive of all cost factors
7, < invblved in the net-to-end implementation and executing of the project, to meet

ol )

g" « ; ‘,,\_rﬁ!e“'f{ﬂ?_:fed standards set out in the Tender/bidding document.
|\ i Thenikihg You
:;;.}' i Namt' of the Bidder :
s i:'fx;;harized signatory
Seal of the Organization :
Place :

Date ;



BIDDER’S AUTORIZATION CERTFICATE ( To be filled by the

‘Bidder)

To,
The Chairman,
Purchase Committee,
District & Session Court, Sikar
Sir,

fFl/We ........... (Name/Designation) hemby declare/certify that ..........
(Name/Designation) is bereby authorized to sign relevant documents on behaif
of the company/firm in dealing with Tender/NIB no.. ~Date:........ '_

He/She is also-authorized to artend meeting & submit technical & commercial
information/Clarification as may be required by you in the course of processing
-the BID for the purpose of validation his/her verified signatures are as under.

AT 'I}mnkmg you,

:'/ @ ‘;’%}ied

Name of the Bidder:
Authorized Signatory:
Seal of the Organization
Place :

Date :



BIDDER'S AUTORIZATION CERTFICATE ( To be filled by the Bidd_er[
To,
The Chairman.
Purchase Committee,
District & Session Court, Sikar
Sir,

n response to the ref. NIB n0.......... Date.............. Dated............ Purchase of
Farniture items, as an owner/Partner/DirectorfAuth, Sign of .................. I we hereby
declare that prescntly our Company/Firm ....... at the time of bidding :-

1- Possesses the necessary professional, technical, financial and managerial resources and
commence required by the bidding document issued by the procuring Entity. _
2~ Having fulfilled my/our obligation to pay such of the taxes payable to the Union and
the State Government or any local authority as specified into him Bidding document
3- Is having unbiemished record and is not declared ineligible for corrupt & fiaudulent
practices either indefinitely or for a particular period of'time by any State/Central
Government/PSU,UL :
4- Does not have any previous transgressions with any entity in India or any other
country during last three years,
5- Does not have any debarment by any other procuring Entity,
il 6~ Is mot insolvent in receivership, bankrupt or being wood up, not have its affairs
a “i’_.'f-;f:,adminiswfed by a court or a judicial officer, not have ity business activities suspended
s \:"{;ﬁggd is aot the subject of iegul proceedings for any of the foregoing reasons,

27 "9 7 Does not have. and our directors and officers not have convicted of any criminal
_‘,.{'-‘Ai-;, /iffence related to their profissional conduct or the making of false statements of
o % o + smisrepresentative as to the qualifications to enter into a procurement contract within a

3+ period of three years preseding the commencement of the procurement process. or not
have been otherwise disqualified pursuant to department proceeding,

8- Does not have a conflict of interest as mentioned in the bidding document which
materially affects the fair competition. -

9- Will comply with the code or inteprity as specified in the bidding document.

If this declaration if found tc be incorrect then without prejudice to any cther action
thut may be taken as per the provisions of the applicable Act and Rules there 10 prescribed by
Gere, My/Our sccurity may be forfeited in full and our bid. to the extent accepted, may be
cancelled. '
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